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MR. SPEAKER: That has already 
been raised and talked about and 
there is no point in raising it again. 
Education Ministry's Demands are 
under discussion and you can speak on 
it.
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MR SPEAKER: 1 have understood 
your point. Papers to be laid*—Hon. 
Prime Minister .. . (Interruptions) 
I am not going to reply to the ques­
tion. I am not here for cross-ex­
amination.

12.37 hrs
PAPERS LAID ON THE TABLE

D e t a il e d  D e m a n d s  f o r  G r a n t s  o f  
D e p a r t m e n t s  o f  S p a c e  E l e c t r o n ic s  

an d  A t o m ic  E n e r g y  f o r  1978-79

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I  beg to lay cm 
the Table:—

(1)A  copy of the Detailed De­
mands for Grants (Hindi and 
English versions) of Depart­
ment of Space for 1978-79. 
[P laced in Library, S ee  No. 
LT-2070/78]

(2) A copy of the Detailed De­
mands for Grants (Hindi and 
English versions) of Depart­
ment of Electronics for 1978-
79. [Placed in Library. See  
No. LT-2071/78]

(3) A copy of the Detailed De­
mands for Grants (Hindi and 
English venfcns) of Depart­
ment of Atomic Energy for

1978-79. [Placed in Library+ 
See No. LT-2072/78J.

R e p o r t  o f  B a w e ja  C o m m i s s i o n  or 
I n q u ir y  r e . L a t h i-c h a r g e  i n  C e n t r a l

J a i l  T i k a r  a n d  S t a t e m e n t  r e . C o r ­
r e c t io n  o f  a n s w e r  

THE MINISTER OF HOME AF­
FAIRS (SHRI CHARAN SINGH): I  
b e g  to la y  on the T a b l e : —

(1)A  copy each of the following 
papers (Hindi and English 
versions) under sub-section
(4) of section 3 of the Com- 
misisiani, of Inquiry Act 
1952:—

(i) Report of the Baweja Com­
mission of Inquiry into the 
incident of lathi-charge in 
Central Jail, Tlhar on the 
2nd October, 1975.

(11) Memorandum of Action 
taken on the Report.

[Placed in Library. S ee  No. 
LT-2073/78],

(2) A statement correcting the 
reply given on the 22nd 
March, 1978 to a supplemen­
tary on starred Question No. 
410 by Shri Kanwar Lai 
Gupta regarding traffic 
bottlenecks in Delhi [Placed  
in Library. S ee  No LT- 
2074/78].

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): 1 want to make a
submission.

The hon. Home Minister has placed 
the report of the Baweja Commission 
about the lathi-charge in the Tihar 
ja il This is a typical example of how 
the bureaucracy misguides our Gov­
ernment. I put a question here whe­
ther there was a lathi-charge in Tihar 
jail. The reply was that there was 
no lathi-charge though the Home 
Minister was himself in the Tihar 
Jail. This is a typical example of how 
wrote to you a letter saying, “Kind­
ly ask the Minister to correct the 
answer.” You sent it to the Home 
Minister and again the bureaucracy 
misguided him and the reply was 
that there was no lathi-charge. Then


